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cut off from the main Dandakaranya 
project areas; 

(b) if .0, the reasons therefor; and 

(c) whether the bridge over Kutri 
river has not yet been completed 
even ofter 7 yeors of planning? 

The MIDIster of Beba1llUtaUtm 
(Shri Tya,\): (a) No. There Is road 
to Pakhanjore and there are link 
roads to villages. During the mon-
soon, arrangements Bre made for eros .. 
sing the intervening rivers and nalas 
by ferries. 

(b) Does not arise. 

(c) The design and estimates for a 
bridge over the Kotri are under 
examill8tlon. Technical sanction is 
expected to be Issued shortly and the 
work will bl> commenced thereafter. 

AmenlUM ID PaI<haaJore area of 
DandakaranYa 

ZIll3. Shrlnla&l Renn CbakravarUJ: 
Will the Minister of RebabllitaUtm 
be pleased to state: 

(a) w1Iether It is a fact that thou-
sands of displaced persons have been 
eent to Pakhanjore area in Danda-
karanya; 

(b) whether amenities like Post 
Office and hil!:b schooJ.. mve not yet 
been provided there; and 

(c) if so, tbe steps being taken to 
provide these amenities? 

The MlnllRer of BebabWtatloD 
(Sbrt 1'7agl): (.) 2,686 families have 
been sent to village .ite. in the Paral-
kot. Zon., of which the Zonal head-
quarters. i. Pakhanjore. 

(b) The on~ h-as already been 
provided with 45 'primary schoola, 2 
middle school •. 8 adult schools, 10 
.,mmunilly centres, 3 primary heelth 
<'entres, I mobile medical unit and 1 
post oftke and 1 suit-post office. High 
School t : ~es ~ (  at present held in 
tho Middle Schaal building. A build-
Ing for the high sebool is also under 
conf;truction.. 

(c) Does not arlle. 
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EvleU ... 01 HarIJ ... In Dellll 

Z6t5. Shri M. N. SW&my: Wi\) the 
Minister of Home Alraln be pleased 
to state: 

(e) whether 70,000 Harijan.. in the 
rural areas of Delhi are threatened 
with eviction following the acquWl-
tion of their huts under the Master 
Plan; and 

(b) i1 so, whether altarnat1ve 
acrommodatlon has been provided 
and full compensation paid? 

The DepaiJ .......... III tile -....-
try of HOlDe Airalra (8hr\ L. N. 
Mlsbra): (a) and (b). Under the 
scheme of 'Large-srale Acquisition, 
Development and Disposal of Land in 
Delhi, the "village abadls" are not 
being acquired. 'ftIe question of evlc-
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tion of 'Harijans' Ii vinll within the 
"village abadis" dOes not, therefore, 
arise. Structure. which have been 
put up outBide "villap ebadia" before 
13-11-1969 (the date of seneral noti-
fication of 3t,OOO acres) are alia not 
being acquired, if they can be adjuat-
ed in a "regulariaation plan", Any 
person whose land i. acquired is 
entitled for allotment of an alternative 
developed plot at fixed rate of pre-
mium .ubject to the condition that he 
or his wife or other dependent rela· 
tiona includin, unmarried children do 
not own any other residential plot of 
land or house In DeIhl, New DeIhl 
Or Cantonment. Compensation is also 
PBid to h>m in accordance with the 
provi.ion, of the Land Acquisition 
Act, 1894. 

Teachlllr 01 Matllemat1e8 

ZIZI. SIlrI 1Ia&'rI: wm the Minister 
of EIIaeatIOD be pleased to state: 

(a) whether the Ohairman of the 
University Grant. Commiuion ha. 
• ugll8Sted any change in the method 
of tea.,hing of Mathematics; and 

(b) if so, the demils thereof and 
Government'. reaction thereto? 

The Deputy MIIIIster IJI the MIllis· 
try 01 EclueadOD (BIlrI Bllaltt 
Danhan': (a) and (b): A .tatem""t Is 
attached. [Placed in LIbrary. Se. 
No. I.T-4930/651. 

AdopdOD 01 OIIIe.1 L.......,. III N .... 
I ... d, Keraia uad Andbra PnuI .... 

r 811rl KoDa VeIIka .. h: 
lUI. ~ IIUt LumI 0..: 

L SIlrI M. N. 8wamy: 

Will the Minister of B_ .\jfaIn 
he pleased to rpler to the reply given 
to Unsmrred Question No. 1t63 on the 
24th March, 1985 and .t.te:-

(a) whether Go\ernment have reo 
commended or suggested to the Gov-
ernments (Of ADdhra Pradetoh, Kera1a 
and Nagaland lor adoption by law tbe 
langua·,.. of the Statr <IS the official 
language: 

(b) if so. when; and 

(e) th .. action taken by the con· 
cerned States thereon? 

The Deputy MIIIIster fa the MIIIIs-
try of Home Maln (Shri L. N. 
Mishra): (a) No, Sir. Und .. r Article 
345 of the Constitution, it is the 
Legislature ot a Stale which may by 
law adopt anyone Or more of the 
languages in use in the State, or 
Hind i as the Janguag.. Or languages 
to be uBed for an or 'any of the ollleial 
purposes 01 that Stat ... 

(b) and (e). Do not arise. 

KatiODiar III Kania 

Z6U. Shri MaIIIy ...... dUI: Will the 
Minister of Rome U.lra be pleased 
to atate: 

(a) the manner In 'Iflilch the enU· 
meration work tor purposes ot islU-
inr ration card. wu dODe when in-
formal rationing.... intnlilUced in 
Kera) .. ; 

(b) whether any remuneration .. a • 
promlllPd lor the work; 

(c) whether th .. remuneretion h .. 
been paid; and 

(d) if not. the reaaons for the delay? 

Tbe Mlni,ler of State III &be JIIIDIa-
try of Bome Main (Shri 1IatbI1: (al 
The Government mainly employed 
achoo) teachers for enumeration work 
In connection with the introduction 01 
informal rotioning in Keralo. 

(b) Yes, Sir. 

(c) and (d). The rcmunel'alion could 
not be paid during 1964-65 for want 
01 proviliion of fund.. Government 
have, however, directed the Diltrict 
Collectors to disburse thp remunera-
tion quickly. 

"'pe of GOVerDlDeDt 8erYuta te 
Pdlstaa 

zat. 811r1 ........ tIi 8111rh: Will 
the MInister of B_ .... aIn be ple.l_ 
ed to stat-. the number of empJ0yee8 




